Delhi

LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

REVISED LIST OF BUSINESS
Monday, 11 June 2018 / 21 Jyeshtha 1940 (Saka)

2.00 PM

Question Hour: Starred Question No. 14,16, 19, 44 & 54 as shown in the separate list to be
asked and replies given.

Discussion on Government Resolution (Rule-90) continued :

Discussion to continue on the following Government Resolution moved by Shri Manish
Sisodia, Hon’ble Deputy Chief Minister on 06 June 2018 :

‘Keeping in view the aspirations of the people of Delhi for a better quality of life
commensurate with their contribution to the economy;

Also keeping in view the fact that the multiplicity of agencies have created obstacles in the
all round development and progress of Delhi as a world class city;

Observing with concern that vested interests with no accountability have manipulated and
corrupted the existing system of governance which was guaranteed by the Constitution for
the people of Delhi;

Also noting that all the major political parties have supported the idea of full statehood to
Delhi in their respective manifestoes;

This House resolves that the National Capital Territory of Delhi should be granted full
statehood immediately.”

C. Velmurugan

11 June 2018 Secretary



List of Starred Question No. 14, 16, 19, 44 & 54.

SQ14- MS. BHAWNA GAUR REVENUE

Will the Minister of Revenue be pleased to state:

a) whether it is a fact that plots were allotted under the 20 Point Programme in the Palam
Constituency;

b) the details of these allotments including name of the allottees and places where they were allotted;

c) the present number of these plots;

d) whether it is a fact that multi-storeyed buildings have come up in these plots;

e) whether it is also a fact that commercial activities are being undertaken in these plots;

f) if so, whether construction of multi-storeyed buildings and commercial activities are permissible in
these plots;

g) if not, the authority who is responsible to issue NOC for these activities;

h) whether the ownership rights of these plots can be transferred; and

i) if so, the process thereof?

SQ16- SHRI SAURABH BHARADWAJ REVENUE

Will the Minister of Revenue be pleased to state:

a) Whether it is a fact that from 1997 to 2005 land was acquired by the Government in many villages
including Sanoth, Khera Khurd, Holambi Kalan, Shahabad Daulatpur etc.,

b) whether it is a fact that FIRs had been registered in various Police Stations on allegations of fraud,
cheating, tampering with revenue records etc., under sections 420, 467, 468, 471, 120B,447,
511,160;

¢) if so the details of these FIRs with the names of the accused in each FIR;

d) the details of the government officers/officials named in these FIRS;

e) whether the department has taken any action against the government officers/officials named in
these FIRs;

f) whether it is a fact that some of these officers/officials are still posted in the same district in spite
of these complaints;

g) if so the reasons thereof;

h) the details of the complaints received from various sources in these matters and the action taken on
these complaints;

1) whether the Courts have also passed any decisions against the so-called occupiers for recovery of
the compensation amount in these matters’

j) if so, the details of implementation of these decisions and the reasons for delay in its
implementation, if any;

k) the complete details of court cases pending in various courts including the total area of land in
dispute and the amount in dispute; and

1) the village-wise details of objections on compensation filed by third parties, other persons and so-
called occupiers?

SQ19- SHRI SURENDER SINGH EDUCATION

Will the Deputy Chief Minister be pleased to state:

a) by when the smart card identity cards will be issued to the Delhi Government School students;

b) by when the vacant posts in government schools will be filled up;

c) by when the posts of principal will be filled up by promotion;

d) the details of action proposed for regularisation of guest teachers;

e) whether there is any provision for appointment of teachers against vacant posts by the SMCs;

f) if so, the details therof?

SQ44- SHRI SURENDER SINGH SERVICES

Will the Deputy Chief Minister be pleased to state:

a) the details of the posts lying vacant in the various departments of the Government;

b) whether the government has issued any order or guidelines to fill up these vacancies;

c) if so the steps being taken to fill up this vacancies; and

d) by when these posts will be filled up?



SQ54-COL. DEVINDER SEHRAWAT LAND AND BUILDING

a)

b)
c)

d)

Will the Minister of Land and Building be pleased to state:
the details of the policy of the government for rehabilitation of farmers whose land has been
acquired;
the size of the plot being allotted to such farmers;
whether the neighbouring states of Uttar Pradesh and Haryana are providing larger plots as
compensation;
if so the reasons for this discrimination against the farmers of Delhi;
the details of the farmers who are awaiting plots as compensation for land acquired;
the village-wise details of the famers in New Delhi and South West District who are
awaiting compensatory plots;
the details of meetings convened to resolve this problem;
the percentage of farmers who have been actually provided plots against the number of
plots to be provided;
whether it is a fact that this work of allotment of compensatory plots has been transferred to
respective districts;
whether there is any proposal to involve the area MLAs in this process of providing
alternative plots as compensation; and
if not the reasons thereof?
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